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ing decentralisation have been accept
ed in principle.

(4) Recognition of unrecognised 
Umon«/A*sociatioiw.—All the unrecog
nised Unions/Associations in GSI are 
clamouring for recognition. However, 
as there already exists a recognised 
Service Association in GSI namely 
G^.I. Employees’ Association, the 
demands of other UnioDs/Associations 
for recognition has not been acceded to.

(d) Yes, Sir. On the recommenda
tions of the G.S.I. Review Committee, 
which has also consulted the recognised 
Association/Union in G.S.I. before for  ̂
mulating its recommendations, a Board 
of Management for G.S.I. has been set 
up̂  which will enable greater auto
nomy to the organisation. The Board 
will function Uke the Board of Direc
tors of a Corporation and will ensure 
fullest participation of scientists in 
planning and implementation of the 
programmes of G.S.I. Together with 
other organisational changes, the new 
administrative fiiame-work is designed 
to introduce cost effectiveness, better 
personnel management, and optimum 
utilisation of men and materials in 
the G.S.I., through appropriate devo
lution of powers and responsibilities 
within the organisation.
12.00 hrs.

Clnterruptions)
MR. SPEAKER: Please, please.. . I 

am on my legs. This is a matter about 
which you did not inform me. You 
did not take my consent and you come 
to the House and Just shout. Have you 
informed me about it? No, you have
not informed me___

(Interruptions)
MR. SPEAKER; Just now I am told 

that you have sent a chit about it. 
That is not the procedure at all.

(Interruptions)*^
MR. SPEAKER; Don’t record any

thing----
(Interruptionsy^

MR. SPEAKER; Nothing is record
ed. Why are you wasting your energy?

U M  t o .

RE. SHRI RAJ NARAIN’S STATE-- 
MEMT tJNDiER RULE 199

MR. SPEAKER; 1 have got an an
nouncement to make, Bkrl Raj Narain 
has informed me that te  li noit making 
his statement to-day at 2 O'clock.

SHRI VAYALAR RAVI ICWrayin  ̂
kil): Sir, 1 am on a point of ordelr.. . .

{Interruptions)

SHRI VAY ALAR RAVI: Sir, in the 
Order Paper it has been listed under 
Rule 199.

Under Rule 199, a Member who has 
^le^gned tiie office 0  ̂ ^|ifi^V^^;inay 
make a personal statement in explana
tion of his resignation. So this state
ment has come under Rule 199 and now 
the Member is not going to make that 
statement. He has refused to make 
his statement.

Shri Raj Narain after resigning 
Ministership participated in many dis* 
cussions as an ordinary member and 
now for the last four weeks in this 
whole session he has been funetioning 
as an ordinary Member of the House.

I want a direction from you on a 
basic point. The point . is this. For 
how long a Member who has tendered 
his resignation of Ministership can 
claim the privilege to make a perional 
statement as envisaged under rule 199? 
Is there no time limit? After having 
ccased to be a Minister and after hav
ing functioned as an ordin^ury member 
for so-long as one month, he W ike 
a statement now? There must be a 
clear direction on this point .

(interruptions} ^

SHRI RAM VILAS BASWAN:.. . .  
(Interruptton*)**

UR. SPBftKKt: U you 9 «niat, I am 
tony, 1 ihall *)• compiled to Uke 
action. Are you on a point of order? 
Mr.

**Not recorded.
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I  SHRI K. P. UNNIKRISHNAN (Bad- 
agara); Sir. Item No. 5 is .. .{Interrup-

MR. SPEAKER; Let somebody raise 
;a point of order. (Interruptions'? We 
‘are on a different subject. (Interrup- 
; iiont)**

MR. SPEAKER: Don’t record any
thing...... (Interruptions)** Mr. Unnl-
krishnan, what is your point of order?

SHRI K. P. UNNIKRISHNAN: Under 
Hule 31, your Secretariat has prepared 
and supplied us with a copy of the 
revised List of Buslnesa Now Item 
No. 5 says that Mr. Raj Narain is to 
make a statement In explanation of 
Ws resignation from the Office of the 
Minister of HealU  ̂and Family Welfare 
and Shri Moraip Desal to make a 
Ktatement pertinent thereto.

Now, I have been enquiring from 
you even earlier—on an earlier occa- 
■ton, you had remarked that you had 
W t been supplied with a copy of the 
jflatement—and now I presume that you 
i*ust have got before you gave per- 
 ̂Mission for this Item to be included in 
Ihe List of Business Mr. Raj Narain to 
snake a statement thereto, even that 
"has been objected to on the ground 
l̂ hat it has been delayed and that he 
has been functioning In the House as 

lt»n ordinary Member.

■ Now, Sir, in addition to that, under 
Rule 40 read with 64(1) I have two 
^questions addressed to Mr. Raj Narain 
‘̂ whlch, I understand, are under your 
consideration. So, Sir, I am vitally 
I interested In tMs matter because it is 
(contingent on Mr. Raj Narain's making 
,a statement. Now these are very 
^rious Issues that have been involved 
land the ParUament, the House, h&s 
>»en kept in dark as to why this Min- 
jlster along with other Ministers have 
jresigned; what happened in between? 
As on the question of correspondence 
psue, this Government is adopting a 
double-faced attitude keeping the Lokdoul

Sabha totally in the dark, 1 hope that 
you will pull up this Member, If he 
has withdrawn, I want to know whe
ther he has withdrawn or he is Jiwt 
postponing this. This is a very vital 
matter,

I want to know what he has inform
ed you. Whether he has written im 
you that he wants this statement tm 
be postponed to further day, that he 
will make a statement on a further 
day or he has said that he is not gointf 
to make any statement at ail. I would 
also like to know under Rule 199 whe* 
ther it does provide for a member whe 
has given notice and given you a copy 
of the statement to withdraw or whe» 
ther you have allowed him in your, 
own discretion to withdraw. These are- 
very important fundamental questions. 
I hope you will give a direction on 
it.

SHRI MALLIKARJXJN (Medak)^ 
Mr. Speaker, under Rule 199 after 
great difficulty and lapse of one month 
hon’ble former Minister, Mr. Raj 
Narain, with courage and conviction 
came forward to make a statement be. 
fore the House for which he is res« 
ponsible to give reasons for what com* 
pelled him to resign. However, on 
several occasions Mr. Raj Narain told 
in Press that he possesses concrete and 
positive material to authenticate and 
substantiate the charges of corruption 
leviU ^ by former Home Minister 
against tCanU bhai Desai. In the light 
of yesterday^s .^ignation of Shri 
Madhu Limaye...

MR. SPEAKER: What is 
of order?

SHRI MALLIKARJUN: My point i i  
that he came forward to make a state
ment but ui^der the compulsion of t ^  
Prime Minister and to keep in ignor
ance the whole House and the ̂ ^peop^ 
outside when the corruption chargee 
have been levelled...

MR. SPEAKER: Do not record. ’ 
(Interruptums)

••Not recorded. 
S«84 US— 8
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PROF. P. G. MAVALANKAR (Gan. 
dhinagar): Mr. Speaker, Sir, I am 
amazed at the extra-ordinary thing 
which the House is compelled to wit
ness on this question of statement by 
a Minister who has resigived.i. The
House knows------and you know very
well—that it is governed by Rule 199.
I will quote only the relevant portion— 
Rule 199 sub-clause (1):

“A membsr who has resigned the 
office of Minister may with the con
sent of the SpeaKor, make a perso
nal statement in explanation of his 
resignation.”

Sir, the whole purpose—as I under  ̂
stand—of this rule is that when the 
House is sitting, or v/hen the House is 
about to sit, in—between the two ses
sions, if the minister of the Union 
Cabinet has resigned, then he should 
have an opportunity of explaining to 
his colleagues and to the country at 
large as to why he has resigned. He 
can make a statement and the Prime 
Minister or other member of the Cabi. 
net can respond—both with ytmr coiw 
•ent.

Sir, my submission is on two 
grounds. One is that this Rule 199 
should have been used by the hoa’ble 
Shri Raj Narain ji im m ediate 
the House assembled on (7% July, 
since that is the lint opiiortuiiily a 
member takes, JbcdTuw cfterall when 
m 2ron the Cabinet he

out at oompelling circmnstan- 
""las. H§ bas certain basic fundamen* 

SM disagreements with the Govem- 
teent. If that is so, how can that com- 
inilslon go on remaining under sus- 

'^ n se  for a long timer If I am com
pelled to resign, than I explain at the 
a«ct possible moment—if the Hoiue is 
sitting the next moment, if the House 
is not sitting, whenever the House sits, 
the first day of the new session.

Instead of that happening in thi^
! what is extra-ordinary is that the 

tesigding minister not only does not 
come to this hon*ble House on the

opening day of 17th July but he goes 
on making statements in the Press that 
on a particular day he is going to make 
a statement. I am not sure whether 
he does it with your permission. I am 
sure you have not given a permission 
like that to a member to go on saying 
publicly and in the Press that he will 
make a statement in the Parliament 
On a particular day. But, apart from 
that, my submission finally is that 
rule 199 is very clear—either the 
Minister resigning takes opportunity 
immediately or, if he does not, then, 
I submit, the opportunity under Rule 
199 lapses in that case A Member can
not go on using Rule 199 indefinitely. 
He cannot be given extension after 
extension. The podnt is this; In to
day’s Revised List^ lf  Business, you 
have Item No. 5. It says;

‘Shri Raj Narain to make a state
ment in explanation of his resigna
tion from the office of the Ministtf
of Health and Family Welfare.’

MR. SPEAKER: It has been read 
out.

PROF. P. G. MAVALAinCAB: Now,, 
the statement under Rule 199 is made 

. with your permission. The copy of 
the statement is with you. The copy 
of the statement of the hon. Prime 
Minister is also with you. Only after 
seeing these copies, you must hanre; 
permitted it. Sô  tli^ whole matter 
is now in your possession. The ball 
is no longer in liis court. He has al
ready given notice. Therefore  ̂ the 
ball is no longer in his court. Ml( 
point is this; Either be makes a 
statement today, or, he does not make 
statement at all. That is the ruling I 
want from you, Sir. 1 want jrour ml* 
ing on that point

SHRI VASAMT SATES (Akol«): 
Mr. Speaker. Sir, under Rule IW, • 
Member who has resigned the oSca 
of Minister may, with the consant of 
the Speaker, make a penonal state
ment in explanation of his resijtnation.



■ rn«-V^t )
Here is a Member who was a Minis

ter till yesterday. He resigned and 
he has been postponing making a 
statement in explanation of his resig
nation. In the meantime, suppos^ 
there is some compromise or pact and 
he is attain inducted as a Minister and 
he withdraws his resignation. Then, 
instead of explaining his resignation 
here, his resignation is withdrawn and 
he becomes a Minister. And in thq 
meantime he gives a notice to you, say
ing, here is a copy of the statement of 
explanation which I want to make in 
explanation of my lesignation as a 
Minister. On that, you permitted him 
to make a statement. That is there 
On the Agenda.

f i j 9 Re- Shn Rti} ffarain’g SRAVANA 28,

Now, Sir, unlike withdrawal of a 
^Resolution under Rule 180 to which 
also you know how much hollaffulla 
Chey made that day...

MR. SPEAKER: For everything
there is hallaffulla.

SHRI VASANT SATHE: You know, 
Sir. My friends have served even ^ 
privilege notice against xne. What I 
want to know is this...

, MR. SPEAKER: Hallagulla is the 
jnivilege of the House.

SHRI VASANT SATHE: Under
irtiat provisions? We have to go by 
the rules.

t Hjs m in is t e r  o f  s t e e l  AND 
IIINES (SHRI BUU PATNAIK) :
Mine provision under whidi you did.

,*,»HRI K. P. UNNIKRISHNAN: He 
\fm away.

j^ H R I VASANT SATRB: Please see 
P j ^  of Procedure, Fifth 
W 7 . You have Rule IM, n i b ^ e  (1) 

and (8). Sub-rule (8) says;

*Such atat«nent shall be 
*fter the <iu«8tions and before 
*«t of business for the day is enter* 

I •* upon.’

So, Sir, I would like to know, under 
what rule you have announced that 
he has informed you? Under whati 
rule is a Member pernxitted, he having 
given a notice to you and a copy of 
that to the Minister concerned? Now, 
it is also therein today’s Agenda. It 
says that Shri Morarjibhai is going to 
make a statement pertinent thereto. 
So, much more has taken place.

Sir, I don’t know what the circum
stances are. Shri Raj Narain could 
have kept away,—he need not have 
made a statement. He can say what
ever he wants to say when you ask 
him. It is not for you, Sir, to say 
that ‘I will not call upon him.’ You 
have to call upon him when this item 
comes. At that time if he does not 
show the guts, it is for him.

Sir, my objection is th is ....

MR. SPEAKER: You have made 
your point. ; ,

SHRI VASANT SATHE: My objec^ 
tion to this is. the Speaker Is functus 
officio once a matter is on the A|;enda 
and the Minister who has resigned has 
to make a statement. You cannot say 
that ‘because he has informed me 1 
will not call him’. It is for him to 
say at that time. (Interruptions)

PROF. SAMAR GUHA (Contai):’ 
Please make sure that such things are 
not repeated.

MR. SPEAKER: I have cidled Mir. 
Kalyanasundaram. I have given ot̂ - 
portunity to every party. (In te r r u p t
tiOTU)

MR. SPEAKER: If I need your as
sistance, I will ask you. I am first 
calling upon those Members, who are 
objecting to it.

Shri Kalyanasundaram.

SHRI M. KALYANASUNDARAM 
(Tiruchirapalli) : H&. I^eaker, « r ,  it 
is unfortunate that you are called 
upon to face this problem la. thia 
House because of the frealEs inside the 
ruling party. Rule 199 confers a jv i-
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[Shrl M. Kalyanasundaram] 
vilege on a resigning Minister to offer 
a statement explaining the reasons lor 
which he is resigning to the House. 
Although belated, Shri Raj Narain has 
availed of that privilege and sent a 
copy of his statement to you. With
out receiving a copy of the statement, 
you would not have included it in 
the Order Paper today. Now, the 
statement has become the property of 
the House. So long as it is in the 
hands of the Speaker, it is the pro
perty of the House. How can he 
suddenly ask you for permission and 
how can you also give him permission 
to withdraw that statement (Inter- 
ruptions). The House should not be 
taken in this manner. Either, Shri 
Haj Narain is acting freely or not, it
is for him---- (Interruptions). Even
though he belongs to the ruling party, 
if there is any pressure, direct or in
direct, or political, it is a breach of 
privilege of this House after having 
given a copy of that statement to you. 
It is a contempt of this House and if 
Shrl Raj Narain now withdraws his 
statement, he will be guilty of breach 
of privilege and I must have the right 
to move a motion of breach of privi
lege again Shri Raj Narain and the 
Prime Minister for acting in this 
manner.

SHRI SHYAMNANDAN MISHRA 
(Begusaral): Mr. Speaker, Sir, I am 
completely at a loss, and I think manŷ  
other hon. Members along with me 
will be at a loss, to understand what 
exactly are we considering just now. 
It appears to me that the hon. Mem
bers on the other side have not care- 
fuWy heard the observation made by 
the Chair. What we are grappling 
with is an observation from the chair. 
The hon. Member ,Shri Raj I ârain, has 
informed, you, Mr. Speaker, Sir, that 
he would not make the statement to
day; underline the word today. That 
is exactly the observation that we are 
considering just now... (Interrupt 
Uons),

S im  VASANT SATHE: That
means that horse trading is not com
plete yei

SHRI SHYAMNANDAN MISHRA: 
Any inference to the effect that the 
statement would not be made is not 
permissible, is not correct. Now, the 
statement might be made by the hon. 
Member in consultation with you at ® 
time that may be convenient to the 
House and convenient to the Mem*
ber___ (Interruptions), Let me have
my say. You were confronted with • 
request from an ex-Minister that it 
would not suit him to make the stat^ 
ment today. What was the option be-̂  
fore the Chair? The Chair ofteo 
grants us, always grants us, our re* 
quest of this nature when we 
that a particular time and date is nol 
convenient to us. To repeat, the 
Chair invariably grants such a request* 
Even tl)e other day, may I remind the 
hon. Members from the other side that 
the hon. Leader of the House upheld 
the right of the hon. Member, Shri 
Sathe, that he could withdraw hif
motion---- (Interruptions) If you will
go through the proceedings on that 
day, you would And that the hon. 
Leader of the House did not come 
between you and Shri Sathe’s request
to withdraw his motion___(Interrupt
tions) .

The simple thing before the House 
is whether an ex-Minister should not 
be granted his request not to make 
the statement today, and to make the 
statement on any day that might be
suitable to him and to you---- (Inter̂ ^
ruptions). Did I interfere, when yo« 
had your say?

(Interruptions)

SHRI VASANT SATHE: If he i» to 
be allowed to .make a statement digr 
after tomorrow or on some other day, 
We agree. Is that the agreement?

MR. SPEAKER: I am not actlihtg oa 
any agreement. This is not a debatei»

(Interruptions)
MR. SPEAKER: Why are you ta]»> 

ing over my responsibility? If i need 
your assistance, I will call you.

SHRI SHYAMNANDAN MISHRA: 
Therefore, when the hon. Speaker wat
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Informed before the House sat—not 
that the hon. Member has come all 
pf a sudden and tell the House: “lam 
^ot going to make a statement” ; the 
Speaker was informed in advance— 
tad therefore the Speaker has found 
ft necessary to make this announce- 
feaent.

I deal with another point. It has

bti urged that since a statement has 
n submitted to you, Sir, it hps be
come the property of the House. I 

never bring myself tbgether to 
accept the view that whatever corres
pondence is there between you, Sir, 
i«nd us, on whatever request that we 
make, will become the property of 
the House, the moment it is submitted 
to you. This position is not the cor
rect position. That was the position 
my hOn. friend Mr. Kalyanasundaram 

taking

Hay I also say that this is a good 
liiecasion to interpret rule 199? May 
|l ask you why are the words—and 

I ask my hon. friends on the other 
serted, viz. '*with the consent
Speaker---- ” There may be
ances... (Ijtterruptions) la m  

ing only for the sake of interpre- 
fcation of this rule, and not because it 
lb actually relevant to the issue that 
litJ been raised. May I ask your 
kidulgenece to consider this, viz. why 
this particular clause is inserted, viz. 
•teiay, with the consent of the Spea- 
ker". You may consider the circum- 
litances in which the hon. Speaker can- 
Mt give his consent. That also may 
he possible, because there may be a 
war situation; and the hon. Member 
wants to make a statement which 
B^ght prejudice the war situation, 
ftere  may also be a case which is 

lib jttdice; and, therefore, the hon. 
Î>eaker may not permit. There may 

many such occasions. But today 
jissue is such one on which the 

on. Speaker has always granted the 
bequest when It does not suit a parti
cular Member to make a statement on

a particular day and particular time...
(Interruptions)

MR. SPEAKf-R: No more. I am not 
hearing anybody.

^  (m 'wr)’  : wcro
VNVt g ’T’TT I fft ^  WWT I
ITR fF ^ fit •

(Interruptions) • •

MR. SPEAKER: This is not a de
bate. I am not hearing anybody.

(Interruptions) • •
MR. SPEAKER: No. Please don't

record.
(Interruptions)**

MR. SPEAKER: I am not hearing 
anybody. Mr. Ram Dhan, this is not 
a debate. I am on my legs. Dont 
record it.

(Interruptions) * *

MR. SPEAKER; I am not allowing 
it. I am not hearing further.

SHRI RAM DHAN: How can you 
prevent a Member from making a 
submission on a point of order?

MR. SPEAKER: No, no. Hide is 
no point of order. No point ot order. 
No, no. I am not allergic to it. But 
when a point of order is used es an 
attempt to obstruct, I will not allow.

(Intemiptians)**
MR. SPEAKER; I am not hearlnjt>

anybody. Don’t record anything. 
(Interruptions) **

MR. SPEAKER; Tt cannot be at 
this stage. What is the point of order? 

(Interruptions)

MR. SPEAKER: If It is interpreta
tion of rule 199, I have heard both 
sides; I do not want it to go on; It is 
not a debate,

AN HON. MEMBER: You have not 
heard both sides... (Interruptions)

••Not i«cord«dL
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MR. SPEAKER: I have heard both 
points o f  v i e w . . .  (InterTuptions)

Mr. Ram Dhan, you are a senior 
Member and you are also Chairman of 
a Committee.

SHRI RAM DHAN; I am on a point 
of order, under rule 199.

MR. SPEAKER; Is it a new point of 
order or the same point of order?

SHRI RAM DHAN: It is a new point 
of order.

^  iffim TT WPT ’fTT
iisjw ^  t̂, «n% 'TCwnr %
TT’ir % ftrt t

( 2) fro fin AMS'! forr 3IT̂
«f(i tw 15 ,̂ TO ^  Jrfif WWW nVt
fnn-%?jT ipt ^  anWt, «T5 ^

TOT «IT ^  !̂T ^IK
wawr *ftr <iw»n
fcjT «n̂ , fipT ^  5n̂ >iT 1

MR. SPEAKER; What is the new 
point of order?

SHRI N. SREEKANTAN NAIR 
(Quilon); lliat was in English; this 
is In HindL

^  TIW ij| ftRW 199 i
Nfrtt'ift I, f f  wr ^  »i< 1 itjf
iiw ^  ^  I ^  r«[f%9
WKm t  fiwT I «ftr iiw.,.

MR. SPEAKER: It is the same point 
Of order which was raiaed.

^  ^  Tnr
iRnm ^   ̂ ^  tmrar
JW I. ^  ^  I g;f

Ŵ «W t!»T I «m  f
w wnr fft Pbt Tift ^  I ^
^  *n?f ^  ^  fft

rr I im  «ff ̂  ̂
^  °  ^  ?fr fBT Itift TOST

* I arftt I  ftr
5 I (■m w)

**Not recorded.

MR. SPEAKER: I have undentoo* 
your point of order.

uroi : uwia »nirtir> ^  ^  
iir;^  wre *n«T t  1 (^iww)

SHRI C. M. STEPHEN: I rise on • 
point of order. You have heard what- 
ever they have to say; you may h«v« 
your own opinion. But we may ato® 
be allowed to argue and change your 
opinion. The point of order is verT 
material; it is interpretation of th* 
rules___(Interruptions)

ift »nw ^  : WWW 
% «TWT I,

t  I {«iwmn)

Ji? ^  5f|f I, w»r OTtVt TO

MR. SPEAKER; I am hearing th» 
points of view and not memberfc

(Interruptions) '

PROF. DILIP CHAKRAVARTT 
(Calcutta South); You cannot b» 
choosy. How can you discriminate?

MR. SPEAKER: I wish you read the 
rules. The position under the rule* 
is... (Interruptions). Please hear mtf 
for a minute. (Interruptions). Don’t 
record anything.

(Jntcrmptions) ••
Y''

MR. SPEAKER; In a matter of poini 
of order, there is no debate. TW  
Speaker may choose to ask somebody 
to explain the position. The real poili 
tion always is, if I am inclined to> 
accept their point of view, before t  
decide in their favour, I hear the other, 
side also. I f  I am not inclined to ac
cept their view-point I need not ask 
The real position is, it is not a debate:' 
I seek the assistance of the member. 
If I feel inclined to accept that point 
of view, then I ask your assistance 
undoubtedly. If I am not inclined t<>' 
accept it, I do not trouble you. <fn-

■ ------------------------------------------------- 4—
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terruptioTk). I have given my ruling. 
There the matter ends.

(Interruptions)

I SHRI C. M. STEPHEN: Under rule 
1199, four points can be determined in 
Ithis context. (1) Whether a Member 
after having gone through the process 
ifiet out in rule 199, can decline to 
■make that statement; (2) whether the 
statement under rule 199 C2) which 
has been passed on to you must be 
treated as the property of the House;
(3) whether, after having given notice 

in writing to you that he will not make 
a statement, he is absolved of the res
ponsibility of rising and informing the 
House that he will not make a state
ment; in other words, whether you 
yourself can take over the responsi
bility of announcing to the House or 
whether he should inform the House; 
and (4) whether having declined to 
eadercise the privilege, the privilege 
will subsequently become available to 
him. These are the four points which 
arise for consideration.

My submission is that this particular 
incident has a history, as you know. 
I raised it under rule 199. He did not 
say anything at all. Subsequently he 
came out with a statement outside. 
This matter became a matter of pri* 
vilege. Somebody objected, and it 
was left there. It was after this, as 
I mentioned, he made a public state
ment and Informed you that he would 
be making a statement here. After 
all this, can he gist away from it? That 
is the question. Sub-rule (3) says 
"‘such statement shall be made'*. There 
is no provision for withdrawal.

PROF. SAMAR GUHA (Contai): 
Because he happens to be the Leader 
Of the Opposition, is he authorised to 
repeat ad museum what has been said 
here? He is only repeating what has 
been said. (Intermvtions)

SHRI C. M. STEPHEN; There is no 
provision in the rules which says that 

can give up the right

MR. SPEAKER: This was mentioned 
earlier. All your points have been 
mentioned and argued. You were not 
present.

SHRI C. M STEPHEN: Mr. Mishra 
raised a point, and you said today. 
That means it can be done on another 
day. Mr. Ram Dhan mentioned that 
he either makes a statement today or 
he does not make a statement at all. 
I agree with that view. This is a 
matter of privilege, and the privilege 
cannot be held over indefinitely. As a 
resigning Minister, he should have 
made the statement earlier. Even to
day it is late. If. after having gone 
through all this, he says that he is 
withholding it for today, and keep 
it for some other day as a Damocle’s 
sword, that certainly is misuse of the 
privilege of the House. Therefore, my 
points are these.

MR. SPEAKER: I have understood 
the points.

SHRI C. M. STEPHEN: I am only 
emphasizing. The statement handed 
over to you under sub-rule (2) . . .

MA. SPEAKER: l]hat has beea 
argued.

SHRI C. M. STEPHEN: Any com
munication passed on is not a state- 
ment. A statement is a statement 
given to you under the rule in his 
capacity as a Member, given to yom 
in your capacity as Speaker, and you 
have, after going through the state
ment, given permission. If that be so, 
the only recourse is to make the state
ment. It must be the property of the 
House. (Interruptions)

MR. SPEAKER: I have to dispose
of this point of order first. If you 
have any point of order, I will hear it 
later.

(Interruptions)
MR. SPEAKER: I have heard the 

various points of view. So far as the 
scope of rule 199 is concerned, I have 
already given my decision.
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[Mr. Speaker]
Four points have been raised in ob

jection to the request of Shri Raj 
Narain that he may not be able to 
make the statement today.

The first contention is, having given 
ootice under rule 199, he has no right 
to withdraw the same and refuse to 
make the statement. I have not found 
any rule, nor any principle of law, 
under which a Member can be com
pelled to make a statement. Whether 
to make a statement or not is the dis
cretion of the Member. The Speaker 
has no power to compel any Member 
to make a statement.

The second point raised is, the 
•tatement having been made available 
to the Speaker, it becomes the property 
of the House. I am unable to accept 
this contention. Many communica
tions are being sent to the Speaker on 
various matters. They automatically 
do not become the property of the 
House. A statement becomes the 
property of the HouSe only when it 
is laid on the Table of the House. 
Till then it is not the property of 
the House. My attention has î t̂ 
been invited to any rule or any other 
provisio of law in support of the 
contention that q communication sent 
to the Speaker automatically becomes 
the property of the House.

The next contention is that a Mem- 
her who has once taken the permis- 
^on of the Speaker to make a state
ment cannot postpone making that 
jrtatement and, if he postpones, his 
right is lost under rule 199. I have 
not to decide on that point. I need 
not go into that question at present. 
That question will become relevant 
only if and when Shri Raj Narain 
chooses to make such a request.

As regards the last contention, na
mely, since Shri Raj Narain has de
layed making the statement, there
fore, he has lost the right to make the 
statement, I need not go into that 
question now. That question can be

considered if and when Shri Raj Narau  ̂
seeks to make a statement in future.

1 2 .4 9  h r s .

PAPER LAID ON THE TABLE
A m e n d m e n t t o  R e g u la t io n s  o f  R.B.L 

E m p lo y e e s ' P r o v id e n t  F u nd 
THE MINISTER OF STATE IN THR 

MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): I beg to lay oir 
the Table a copy of the Amendments 
(Hindi and English versions) to Regu. 
lation Nos. 11(1) (a) (ii) (b), 14(2) 
(a) (i) (2) and H(2) (b) of the Reserve 
Bank of India Employees* Provident 
Fund Regulations, under sub-sectioii
(4) of section 58 of the Reserve Bank 
of India Act, 1934. [Placed in Library  ̂
See No. LT-2653/78].

GBTT̂  iiru ^  f, ^

MR. SPEAKER: There is no point 
of order; I am not allowing. No fur
ther discussion on this mater. (Inter*- 
raptions)

SHRI EDUARDO FALEIRO: On a 
point of clarification...

MR. SPEAKER: I am not going ta 
clarify anything now. (Interruptions) 
Don't record. The Calling Attention. 

(Interruptions) ••
MR. SPEAKER: I have passed on 

the Calling Attention.
SHRI VAYALAR RAVI: Before the 

Calling Attention, my notice of privi
lege must come because it ift a ver^ 
serious matter.

MR. SPEAKER: We have already 
called for the comments of the Prime 
Minister. (Interruptions) I have gone 
to the Calling Attention. Everything 
else after the Calling Attention. Shrf 
Qureshi.

ift Tin *IKIW : ♦
357 % iRPhr
TO ^  i  \ A T ^
ftpni PAvt f ..........

••Not recorded.


